REGISTRATION OF CERTAIN DEEDS ACT 1843
ACT No. XIX. OF 1843
(Rep., Act 16 of 1864)
[28™ October, 1843.]
Passed by the Right Hon ble the Governor General of India in Council, on the 28" October, 1843,
AN Act for amending the Law respecting the Registration of Certain Deeds.
Whereas doubts have risen as to the true meaning and construction of Act No. I. of 1843:

I. It is hereby enacted, that the said Act is repealed, except in so far as it repeals all provisions
contained in any Regulation or Regulations of the Bengal, Madras, or Bombay Codes, touching the
knowledge or notice had by parties to registered conveyances and other instruments affecting titles to land
and other interests therein, of the existence of unregistered conveyances or other instruments affecting
such titles or other interests therein.

Il. And it is hereby enacted, that from the First day of May last past, every deed of sale or gift of
lands, houses or other real property, a memorial of which has been or shall be duly registered according to
law, shall ,provided its authenticity be established to the satisfaction of the Court, invalidate any other
deed of sale or gift for the same property which may not have been registered, and whether such second
or other deed shall have been executed prior or subsequent to the registered deed—and that from the said
day every deed or mortgage on land, houses and other real property as well as certificates of the discharge
of such incumbrances, a memorial of which has been or shall be duly registered according to law, and
provided its authenticity be established to the satisfaction of the Court, shall be satisfied in preference to
any other mortgage on the same property which may not have been registered, and whether such second
or other mortgage shall have been executed prior or subsequent to the registered mortgage, any
knowledge or notice of any such unregistered deed or certificate alleged to be had by any party to such
registered deed or certificate notwithstanding. Provided always that nothing in this Section contained shall
be construed to extend to any deed or certificate made before the said First day of May last past.

I11. And it is hereby declared and enacted, that no conveyance or other instrument affecting title to
land, or any interest in the same whether made before or after the said First day of May last past, other
than such deeds or certificates as aforesaid, are or shall be in any respect void for want of registration any
Act, Regulation or Law to the contrary notwithstanding.




